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Suri BHUPESH GUPTA  That you
deal with
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THE DEPUTY CHAIRMAN Let him
finish

SHrr B K P SINHA Now Madam
Deputy Chairman, 1t s your duty as the
custodian of the dignity of the House, to
take notice of 1t and send suo motu this
journal to the Privileges Commuttee

SHRINA LT TARA RAMCHANDRA
SATHE (Mahdrashtra) Can vou give us
the name of that newspapeir?

SHRt A B VAJPAYEE
House know what paper it 1s

Let the

SHrt BHUPESH GUPTA 1t 15 a vood
paper by all accounts and reveals such
things T congatulate 1t Tt 15 the
‘Patriot  What did you expect? ‘Hindus-
tan Standard” Or do vou want the
*Orgamizer *  What else did you expect’
{Intcrruptiony)

Tue DEPUTY C(HAIRMAN  Order,
order
SARDAR  SWARAN SINGH T Jdo not

know Madam as to what reply 1 could
give to a suggestion of this type 1 agree
with the expression of opmion by an hon
Member here that 1 presume that every
Member of this House 1s honourable and
that, whether he takes lunch or dmner o1
goes to a reception m one embassy or
another he 1s not likely to be intluenced
by such entertainments and that he will
certamly do his duty  That 1s the pre-
sumption upon which all our demouiacy
1s based and 1 would ke to feel that way
and 1 would beg of the Members also to
feel that way that merely because we are
entertained by somebody we should not
be, I hope we are not at all mfuenced
by these entertamments But it 15 for
the hon Members themselves to decide as
to what course they would want to take,
whether they want to go to diplomats
parties 01 not But T would appeal to all
sections of the House that even if they go
to these dinners or lunches or receptions,
they would project our India’s viewpoiat
rather than be influenced by what others
might try to sell to us And about this
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matter whether  iny  official  of any
Embassy has been 1n touch with hon
Members of this House or the other
House T have no information But if the

hon Member can wmive me the mnforma-
tion—he can give 1t to me privately
because T do not want to embarrass him—
and if there 1v any particular Member or
any particular official who v concerned,
T would certainlv Iike to make enquiries,
because I do not want any member of a
foreign mussion to try to mfluence our
Members of Parhament or in fact any
other crtizen to any particular course of
achion  because India s nterests are  the
foremost and they should remamn foremost
~ith us

THe DEPUTY CHAIRMAN T think
that 1s over now The House will sit
through the Lunch Hour because we have
to fimsh our legislative business and the
Government busmess must go on

(SPECIAL
1965

THE ARMED FORCES
POWERS) CONTINUANCE BILL,

——continued

Siri M P BHARGAVA (Uttar Pra-
desh) Madam Deputy Chairman, before
I come to the Bill proper I would hike to
replv to the objections raised by Mr
Bhupesh Gupta and Mr Vajpayee about
the delegation that went to Naealand
They are confusing the 1ssuve and thinking
that 1t was a parllamentary delegation

Surt A B VAJPAYEE (Uttar Pra-
desh) Tt was not
SHRr M P BHARGAVA Which was

sponsored by the Presiding Officers of the
two Houses or elccted by the two Houses
There are several wavs i which delega-
tion are formed and this particular delceoa-
tion was formed on the request of some of
the Members of the Opposition as well as
of the Congress T mav tell the House that
a communication was received by the
Prime Minister requesting that some
Members of Parliament would hke to go
to Nagaland to study the situation Since
conditions m Nagaland were peaceful, the
Prime Minister thought 1t fit that such a
delezation could go  Thereafter 1t was
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decided that this delegation would consist
of 12 Members of Parhiament, 8 from the
Lok Sabha and 4 from the Rajya Sabha
After the number of members of the
delegation was deuided on 1 was asked to
contact the Leaders of the Opposition 1n
this House and to give 4 names to the
Minister of Parhiamentary Affars  two
from the Congress benches and 2 from
the Opposition I mught tell the House
that from the Opposition 1 got the name
of Shr1 Iokanath Misra of the Swatantra
Party and the name of Shrn R S
Khandehar of the Praja Sociahst Party,
and I named two people from our benches
Thereafter Shri Lokanath Misra  surren-
dered his seat to his Leader, Shri M R

Masam and therefore a change became
necessary
[Tue Vice CHaAIRMAN  (SHRIMATT TARA

RAMCHANDRA SATHE) 1n the Chan ]

Sarr BHUPESH GUPTA I know the
hon Member did all these good things
But one thing he said was rather convey-
Ing something contrary to what we had
suggested Does 1t mean that two Mem
bers from the two Houses are inter
changeable? Can 1 offer my place to
Mr Hiren Mukherjee and 1icc versa? 1
don’t know But this 1s what has been
done

SHRI M P BHARGAVA Mr Bhupesh
Gupta m» heu  4e tullv and then he
will know If an hon Member of his
Party or of the Swatantra Party wants to
oblize his Leader in this or the other
House, how can I deny 1t if he gives one
seat 1 place of the Lok Sabha seat? And
that < exactly what we id

Now 1t has been uid that 1t w s o very
heterogeneous group

Surt AKBAR ALI KHAN Is it not
the general practice to consult the Leaders
of the Opposttion Group<?

Stl M P BHARGAVA How does
the hon Member presume that they were
not consulted? The TIeaders of the
Opposition of this House and the other

[ RAJYA SABHA]
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Bouse weie consulted and the represen-
tatives were taken on their recommenda:
tion

BHUPESH GUPTA  That was
not the case If you are choosing Mem-
bers from this House, and the other
House then 1t stands to reason that you
ronsult the Leaders of this House and
the other House That 1s how 1t should

SHRI

be done Or if you choose from Parlia-
mentarv  Groups then you mnaturally
address letters to the Parllamentary

Groups

Suri D L SEN GUPTA (West Bun-
gal) It was said just now that there was
a quota of 4 for the Rajya Sabha 2 from
the Congress and 2 from the Opposition
So these 4 were for the Rajya Suhi
Vhen you found that after Mr Lokanath
"isra relinquished his place i favour of
vr Masam it would be only three for
Rajya Sabhda, then was 1t not your duty
to tell lim that you could choose some-
bodyv else and not Mr Masani, because
that would be encroaching on the quota
of this House?

Suri M P BHARGAVA  No, the
quota for this House was not encroached
upon In fact the quota of this House
was a little more than what 1t should have
been Actually f you scrutimise the list,
you will know how manv were there So,
that 15 how the delegation was formed

Now the charge or the allezation was
made that this was a verv heterogeneous

group

Surt BHUPESH GUPTA  Please do
not bring in that here and waste your
time 1 said that in some other context,
that there were various shades of opinion
thete Tn fact, T was saving that to sup-
port you

SHRt M P BHARGAVA Well, there
mav be people holding various shades of
opmion and yet it may act m a homo-
geneous manner and that 1s exactly what
has happened They were representing
various parfies and that 1s what we
emphasised 1n  Nagaland  that this dele-
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gation was comprised of people trom all
sides

Suri BHUPESH GUPTA It contained
many shades of opimion That 1s exactly
what T wanted you to note Thank you

Suri M P BHARGAVA This 15 how
the delegation was formed and I am
happy to state that they acted in a very
homogeneous mannet and they behaved
everywhere as a team and they pioduced
a report which was unanimous

SHRt A B VAJPAYEE But why was
no Member of the Jan Sangh included in
that delegation?

SHRt M P BHARGAVA 1 can only
refer my hon friend to his leader in the
other House to find out from him what
were the compelling (nicumstances and
why his leader i the other House could
not go He can ask Mr Trivedi

Now, Madam I come to the Bill It
15 a very short Bill and if T weie to call
it a one word Bill 1t would not be very
wrong What 1t desires 1s that the seven-
year period for the enforcement of the
Special Armed Forces be extended to
eight years I would have been happy If
conditions had been created by now for
the non renewal of this Bill for another
year I do hope that it would not be
necessary to use the provisions of this
Bitl for the period which 1s bemg extend-
ed I have full confidence that it would
not be necessary to talk or discuss this
Bill any further next year 1In the delicate
stage of the present talks, the extension of
this Bill for a year is necessary and as
such I lend my support to 1t

Coming to the situation i Nagaland, it
cannot be fully understood unless we go
a little into the past happemngs mn that

part of our country That part, during
the British days, formed what was called
Excluded Areas There was very Iittle

communication between that side of the
country and the rest of the country In
1947, when the country became indepen
dent, due to lack of contact and under-
standing, certain situations developed there
and they went on worsening for one
reason or the other, so much so that
1955, violence started i that part of our
country and we were forced to take arms
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dgamnst our own brothers there In 1956,
the mulitary had to be called to restore
law and order The mulitary had to do
certain operations When those operations
were completed, on a political level general
amnesty was announced 1 1958 Agamn
a sttuation developed and operations had
to be resorted to m 1959 and they conti-

nued for some time Then came the
Chinese aggression i October and Nov-
ember, 1962 In  October 1962 the

military posted in Nagaland had to be
withdrawn and the Naga hostiles got time
to consolidate therr activities and to move
freely 1n that part of the country and {o
preach their own philosophy  There were
some mulitary operations n early 1963.
There wag, again amnesty m July 1963
There were talks and on the 1st of Decem-
ber, the State of Nagaland was formed.
The Bill creating the State of Nagaland
was discussed 1n this very House and
people had thought at that time that things
would settle down and that everything
would be normal in what 1s called Naga-
land, a part of India, but unfortunately
there were certam people who were being
misled still and hostihties agan started
and we were having trouble tll 1964
That 1s the background in which the Naga
problem has to be viewed At this stage
I must thank the Church leaders who
passed a resolution at Wokha m a confer-
ence suggesting the name of four persons
for being formed nto what they would
call a Peace Mission They were—the
three members who are in the Peace Mis-
sion now, namely, Mr B P Chaliha,
Shri Jaya Prakash, Rev Michael Scott and
Shrt Shanker Rao Deo  Shri Shanker Rao
Deo could not go there due to his il
health and the other three began to work
as a team Here I must pay a tribute to
the Peace Mission which has really done
good work, which has made 1t pos<ible for
the Nagas to move freely in that State
and which has made 1t possible for
a vistt by Members of Parllament to that
area I am one of those who thought
that the situation 1 Nagaland would have
been very much different if this Parha-
mentary delegation had gone there ten to
twelve years earlier. That was a much-
needed thing because, as would have been
observed from what I have said, there
was practically no contact between Naga-
land and the rest of India Unless people
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understand each other unless people hknow
the difficulties of each other, there 15 no
scope for understanding and there 15 room
for musunderstanding and if other people
want to play tt up they have then a rich
field and this 15 exactly what has been
happening there By the efforts of the
Peace Mission an atmosphere  of  pedce
has been establishcd 1 Nagaland It s
called a temporaty peace [ am one of
those who stoutly support the proposition
that this temporary peace should be turn-
ed mto a permanent peace and that
Nagaland and the Na.a people should
have their due place m the country

Now, 1 owe an apoloey to the House
and to one of our colleagues Shrt Chandra
Shekhar for a shght error which has
crept in 1n the Report Probably, Mem
bers would have noticed that the names
printed 1n the Report show Dr S
Chandrasekhar It should have been
Shri Chandra Shekhar and 1 do hope that
Shri Chandra Shekhar would not mind
and pardon me for this shght mustake
which has crept in that Report

Members would probably like to hear
from us something about the wvisit to
Nagaland but [ do not think 1t 1s neces-
sary at this time because I believe every
Member has got a copy of the report of
the Delegation and, therefore 1 would
not go mto full details about this 1
would like, however, to iaform Members
of the type of slogans which we came
across mm Naegaland Thev wers

‘Nagaland for Nagas Indian Aimy
withdraw We want ndependence”,
“Leave Nagas alone C ompromise
with Federal Government of Nagaland”

‘Go back Indian Army’

And at one place, I saw a curious board,
which said

“Nagaland for Chnist”

These are the sort of slogans which we
came dcross and heeping these m the
background I wounld mmplore the Mem-
bers to study and then try to understand
the difficulties facing the Naga people If
they have proper appreciation of their

[ RAJYA SABHA |
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difficulties [ am sure they will not grudge

some time bemng given to the Peace
Muwsion for the peace talks  There
has been a pertod of fitteen to

sixteen years 1 which hostiitties have
continued and all this has to be
effaced and a4 new chapter has to be open
ed If hostilittes had continued for fifteen
years for establishing peace there has to
be given at least fifteen months, if not
more and therefore I would plead with
the hon Members to have a little patience
and wait for the talks  These talks are
tlwavs delicate and time consuming One
has to try and explain his position to the
other puty and understand the other
party s posttion In this connection, 1
would lihe to invite the attention of the
House to paragraph 7 of the Delegation’s
Report wherewn 1t 1s said

The Delegation 15 left with no doubt
that the suspension of firing as from
Septemb r 6 1964, and 1its continuance
has been greatly appreciated bv the
people as a whole ’

I assure the House that wherever we went
and whomsoever we came  alLross, we
found that there was a genume desire for
peace and people were sk of hostilities
and that 1s one good pomt on which [
base all my hopes for a future peaceful
settlement  The curfew which had be-
come part of daily hfe was lifted The
fear of sudden violence and uncertanty
was moved  People were movinz about
and muxing freely The Naga hostiles
who had been hving for long 1n forests
1cturned to their villages and met their
mothers wives brothers sisters and chil
dren Theie was reunmion of famulies
The benefits of peace are welcome to the
Nagas There was a near unanmimous
desre for the prolongation of peace The
Chief Minister and 2 number of officials
whom we met thought that the prolonga-
tion of peace was both to Indias and
Nagas’ advantage T might go further;
the Chief Minister and the Mimsters of
Nagaland have been carrymg on an oner-
ous responsibility i difficult circumstances
when brother was fighting the brother
Thev have conducted themselves with great
patience and fortitude They are men of
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courage and conviction who have stood
by India through rough times and have
been careful about the welfaie of the
Nazas  The delegation felt heartened to
hear their frank wviews and answers to
questions put by the members The Chief
Minister had himself taken initiative 1n
furthering the cause of peace The Naga
land Mimistry has been very helpful to
the Indian Union during the progress of
the peace talks and we trust that their
fullest co operation would be forthcoming
in future 4lso  Any solution of the Naga
problem must be acceptable to all sec
tions of the Nagas

Now M1 Atal Behart Vajpayee raised
certain points  About the delegation |
have alrcady dealt with Then he raised
the question of the policemen who are 1n
prison  When we reached Nagaland this
question was brought to us and we tried
to find out all the facts We came to
know all the facts and when we came
here T personally spoke to the Minister of
External Affairs who 15 dealing with this
problem to look into the matter and expe-
dite the release of these people But the
difficulty 15 that the matter 1s suh-judice
They are bemng prosecuted 1n a court of
law and once proceedin’s n a court of
law have started they have to take their
duoe course I do hope that before long
1t will be possible for these people to get
justice in the courts of law

Before 1 end I would like to say a word
about the Peace Mission people and m
this connection I would Iike to ivite the
attention of the Members to one sentence
in our Report

“We rezret to have to state that one
of the members of the Peace Mission
had been 1instrumental in  publicising
unconfirmed and provocative stortes of
alleged atrocities by the Army on the
hostile Nagas We 1mpressed on the
members to desist from such activties

in future”

1 only want to make one appeal here
to this gentleman The Peace Mission
people are like Tudges who are trying
to solve a problem A judge 15 not ex
pected to side with one party or the other
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I would therefore appeal to the members
of the Peace Mission to judge everything
which comes before them objectively and
come to their decisions and let it not be
said that any of th.m was partial to this
or that party That 1s the only appeal I
want to make 1 this House to the mem-
bers of the Peace Mission People here
pethaps are not 1n a position to realise
under what difficuit circumstances the
three members of the Peace Mission are
working  Shri Jayaprakash Narayan may
have his own views but nobody can ever
doubt his patriotism or sincerity of pur-
pose and I have no hesitation 1n saying
that Jayaprahash Narayanji 1s domng a fine
work for th. country and T would appeal
to the hon Members to give all support
to him As far as Shr1 Bimla Prasad
Chaltha 15 concerned, he s one of those
who had the privilege of admumistering
Nagaland for som. time It goes to his
credit that the people in Nagaland have
shown full faith m him although he was
working n very difficult circumstances
and T do hope that nobody in this House
will have any doubt about the role being
plaved by the Chief Muster of Assam,
Shri1 Bimla Prasad Chaltha as far as the
affairs of the Peace Mission are concern-
ed n finding a solution for the problem
which has been there for so long

5232

SHRi K DAMODARAN (Kerala) He
has given the Nagas the right to secede

Suri M P BHARGAVA Well don't
quote a sentence from here or there
The Peace Mission's proposals have to be
looked at as a whole and if you read
them as a whole you will come to only
one concluston that the Peace Mission
wants to find a solution wheie the Nagas
will have theirr due place 1 the Indian
I would like to mahe this appeal

Unton

—let us forgive and forget Utmost
efforts have to be made to remove all the
bitterness of the past The forces of
peace have to be consolidated  bonds of
friendship  faith and trust have to be
created to achieve lasting peace 1 would
appeal to the Naga brethren to firmly

grasp the hand of peace offzred to them
1 can assure them that Parliament stands
for peace and for grmz N+ {and - dne
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[Shr1 M. P. Bhargava.] l
place within the Indian Lnioa. May God
gwde us all who are brothers to the night
path.

Thank you

SHRI 1. K. GUJRAL (Delhi): Madam,
when the Bill was moved, it sounded so
innocuous and non-controversial that I
thought there would be no pemt in 1eite-
rating what we all beiteve . It 15 sume-
what surprising that the Irarned lcader

[ RAIYA SABHA]

and a very responsible person, Mr.
Vajpayee, brought in those things which
had not better been brought m. 'The

main point 1s, the situation in 1its entirety
in Nagaland 1s delicate and in that gelicate
situation when delicate negotiations are go-
ing on, where 1t 1s a gt stion ot tize senti-
ments of people and where a section of
our population has bezn ied to believe in
a wrong path, every word wiitten or
uttered could create a wrong impression,
create misunderstandings and it is ex-
ploited Therefore. when Mr. Vajpayee,
in all his sincerity, n all }is honesty,
raises a pownt on wawh he differs, the
emphasis likely to be placea on these
things is somewhat different. Whether 1t
is a question of the trial of those soldiers
—at is sub judice and 1 would not like
to comment on that—or as sometimes
we come across in newspapers a small
incident overblown or tsken out of con-
text which is contradi.ted later on, the
impression created is very different and it
does great harm. I would draw your
attention to a small mcidant which occur-
red some time back on the Nagaland-
Assam border. The entire ircident view-
ed now is entirely different from what
was brought out in the earlicr stage and
that definitely causes misunderstanding.
However small, the thung is seen through
a magnifying lens and therefore our poli-
tical maturity, our responsibility in this
House is great Even when something
happens or something is done by thoss
whose interests here or in Nagaland are
against the creation of peaceful crcumst-
ances, we should be on our guard to e
that we do not react in such a way that
it does not behave our wisdom or our

political maturity.
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About the Parhamentary delegation’s-
composiion, etc 1 am not going 1o
address myself, but’ Shri Vajpayec bas
mentioned one pomt abor: the ieconmi-
mendations of the delegation, that 1s why
the words ‘both India and Nagaland® were
used rather than a diftzrent text. Now,
I do not want to do any hamr-splitting, but
I think he will agree with me that the
report has to be rzad a» a whole. If you
1ead the report as 1 whoic, not one mem-
ber of the delegation had vver any deubt
about Nagaland continuing to be a part
of the Indian Umon or thought 1t to be
anything else but :s a pait of fae Indian
Union. 1 would not like to go further
into that. If any haw spliting on account
of English or on account of any legalistic
expression is to be resoited to, 1 thumk it
must not be looked into from that angle.
1 feel that the stage has come w~hen in
this country net only 1 1t impo.rant for
us to know more about Nugaland, its
people and also their sentiments It 1s
also important, as 1 said earuer, rhat we
must see to it that the peace which has
come to that land atter lonz suflerance,
must contipue. Tt 15 sometunes made cut
that peace might be utilised for something
which may not be in the national interest.
I submut, it is 1 our mnterests to see that
peace 1s prevailing thei. govirnnent is
functioning with developmental  possibili-
nes openmg out and thke trends of the
talks continuing as they are T think it is
in the iaterests of eveiybody in tius coun-
try, including Nagaland, that peace must
be permanent becaase it is m thz peima-
nence of peace that the better sidz of the
Indian Union is seen. It is in the perma-
nence of peace they realise that [ndia
stands for something which is vaiuable to
everybody. It is in the interests of Naga-
land and every other part of India to
work together, to strive together. to strug-
gle together to achieve something which
is precious to us atl Sometimies it is
said that we might hurrv up the whole
thing. T think it is a sign of impatience.
The purpose today is to coovince them
and not to force them. Beaswall/ we must
prove this fact that it is not onlv in theory
that we say that they aie our own pzople,
but we must also show that they are our
own people. For that palience is a must
with a certain section of our people.

3234
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Therefors, we must uy to wean them

away from the wrong path by not shoot-
ing our way through, but by persistent.
long talks, by patiently expliining ana
removing their doubts, if any.

Members of the Parwamertary Dilega-
tion and everybody elsc whu Lad a chance
of meeting them here, when some of them
came here, had always emphasised that
in our unity lies the progress of democracy
and socialism, our secular character and
the cause of justice. This has to Le ex-
plained to them again ana dagain and 1t
is this face of India which they must sce.
Sometimes analogies may not be very
much applicable, but 1 may say this that
the tragedy has happened so many tmes
in history that such talks have hkeen po
longed for a long time. T would only
draw your attention to the tulks ahout
Korea lasting a lecade, talks abuit Aus-
tria lasting for ten years. If talks go on
lasting for a long t..° T agan plead that
it should be no .zason whv we should
suspend the peace talss. The de'egation,
which some friends have chosen to call as
heterogeneous, to my mind, is a comp'i-
ment because it is ncthing but a good
reflection of the composition of Parha-
ment. Jt is in the heterogeneous charac-
ter of the delegation as it is in the hetero-
geneous character of Parliam:nt '.h'al the
unity of India lies. They would ﬂynk so.
Members from diYereat rarties lihe the
Communist Party, the Swatantra  Party
and the Congress were caplaining to ﬂvet:ﬂ
in public as well as in private that th'cxr
ultimate benefit and their own salvatfon
was within the Indian Union. I tl'un.k
that was a convincing proof of it that it is
oot only one Party, the ruling Party _or
any section of the Indian Union whlch
was trying to explain it to them, but it
was the entire nation as a whole which
felt that they have been misled by some
misgivings.

I do not want to repeat but I only wish
to pay my compliments to the Nagas as
a whole for being lovable and brave, for
being upright and honest and for doing
what they felt was right and never trying
to do something and say something dif-
frent. They do not believe in saying one
thing and doing another thing.

[ 31 MAR. 1965 ]
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I must also pay a small compliment to
the officers, both in the Army and outside,
who uare doing their duty there under hard
circumstances. Particularly I would like
to draw the attention of the hon. Minister
here to the Frontier Service that is serving
in that area of our nation. They are
brave people drawn from all parts of the
country. We were impressed deeply by
the way they were serving there, whether
he is the Commissioner or Deputy Com-
Tissioner, or men running the secretariat,
They are really a good cadre, through
which much could be and has been achi-
eved. It is unfortunate that the Nagas
were divided into  two for so long, but
peace has done a lot to bring them to-
gether again. Shri Shilu Ao was able to
travel alonmg with his Ministers through
Nagaland unescorted and when we met
him in Mokukchang, he had travelled from
Kohima to Mokukchang late in the night,
Decause his vehicle had failed. Peace in
the route was perfect and not a bullet had

been shot since peace had been declared
in Nagaland,
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My friend, Mr. Bhargava, has expla-
ined the laudable role of the Peace Mis-
sion and I wish to join with him in that,
The Peace Mission was formed and his-
tory has already been made. I would like
to pay my humble homage to Mr. Chaliha
and Mr.  Jayaprakash Narayan, They
make us feel proud of them not only be-
cause they had been playing such a signi-
ficant and heroic role in the freedom st-
ruggle of this country. Now, when the
country met with a different type of cir-
cumstances these two people came for-
ward and have done this. The rest of
the countrv also knows what they have
done as heroes. We are also proud of
them, that two of our great citizens are
so much respected, even by those who
differ from nus sometimes politically,
Therefore, a great harm and injustice is
done to them when in the press, or in
the House <ometimes, criticism is made
about their role. T think it is very un-
just to them. We do not appreciate
under what circumstances they have to
function. We try again to hair-split the
Peace Mission’s proposals. I would only
like to submit to my friends that the
Peace Mission’s proposals have to be read
as a whole, because even the hostile Nagas
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have tried to sphit them into two parts

and tried to take advantage of  those
chauses which suwited them  Che Peace
Mission very bravely explamed that their
proposals were to be read as 4 whole I
am one ot thosc who have everv hope that
good sense will prevail and very soon the
Naga hostiles will come tound that the
proposals for pe.ce will not only become
permanent but they will also become ac-
tive patticipants in the welfare of this na
tion  What they call therr Parliament
their so calltd Parliament met at Wokha
some time ago and thev have not yet ai
rived at o deciston  To my mind that 18
also one thing which would upset us be-
cause every eroup of political thinkers or
workers try to act in a certam way But
1 draw satisfaction from the fact that thev

have not rejected the peace proposals
rejected

Therefore when they have not
the Peace Missions proposals the doors
for negotiations remain open  We should

walt and continue with the same patience
which we have shown up till now I think
a prolonged peace which has also been
demanded by the Nagaland Assembly
unammously a few days ago, should be
conceded 1t 15 1n a peacetul atmosphere,
m a prolonged peaceful atmosphere that,
as 1 said earller not only the develop-
mental activities will go on but also the
halo of the underground Nagas will be

lost It 15 always the willagers who see
them in abscntia who tend to worship
them Once they see them in the open,

once they tiy to see them clearly, I think
we will be dotng 4 good turn for peace
We should have a prolonged peace for
a long time rather than do it n nstal-
wents month bv month

When this opportunitv 1s lost, I also
feel that they will get 1solated because
when the fruits of peace are seen people
will start realissng—and they have started
realistng—what India means and  what
joining Tndia means Therefore once you
start  the process of  political thinking
political debate 1n a group of people, the
«esults are bound to be there Wherever
this delegation went we felt that even
after three or four months of peace peo-
Ple had started saying openly and feeling
tHat peace at any cost they must have
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They have started feeling that the whole
subject must be discussed and 1t was not
out of hand that they were able to reject
the Peace Mission’s proposals [ feel
that not only must pcice continue but 1t
should not be from month to moath as
has been demanded by thcm I also feel
and T submt that the hon Minister
might examine the possibilities of creat
g a better understanding between Naga
land and the 1est of the country, and
when T say better understanding I mean
between people and people It 15 very
tmportant that a delegation like the one
that went Jlast ame 1n which T was also
a participant should be repeated many
times, so that more Members of  this
House and the other House Thave the
opportunity of studying thmgs at  first
hand A press delegation also must go
because here I must submit that unfortu
nately press has very little representation
in that part of the country Unfortunate-
Iy they choose to function more from
Shillong than fiom Kohima  Therefore,
this 15 another thing that a press delega-
tion must be organised and sent so that
they can study things for themselves

I would also like to say that more
delegations from Nagaland must come to
India not only of public men not only
politicians  but lavmen who are mterested
m the welfare of that part of the country
and see what 1s happening in India, and
that way I am sure peace and under
standing will be lasting Also 1 feel that
the hon Mister might examne  the
possibility of giving  a  very substantial
number of scholarshups to students who
come here and study Above all [ would
suggest that the economic base of free
dom must be considerably  stiengthened
m Nagaland itself Unfortunatelv for these
ten years due to circumstances prevaring
there 1t has not been possible to under-
tahe developmental activities there on a
large scale The time has come when 1t
must be done becavse—and T would hke
to draw the attention of the hon Minister
to this—one of the reasons we were told
agamn and again why young men had
gone underground wag due to lack of em-
ployment potential T teel that employment
openings must be considerable and they
should be offered jobs in everv activity of
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~utonational life so that they are absorbed
11 more constructive things in life

Before 1 »it down T should like to say,
Mudam. that our House should particular-
!y keep three or four things in mind- that
we are dealing with our own people, and
therefore patience and understanding are
necessary: that (ts proximity and accessi-
bility to Pakistan and China is some-
thing which we should not ignore. There-
fore, in settlmg this question the mis-
chief that these two countries can possi-
bly do and have done should always be
kept in pund. 1 fear that some signs of
Puakistan  tratning the hostiles and also
China tiying to show its hand across the
border are also visible, and T would like
the hon. Miuister to keep these things in
view and to kindly see that with patience
and understanding he solves the problem.

Madam. before I sit down I will not
be doing my duty if [ fail to offer my
‘homage to the Ministry for the way they
have handled Nagaland affairs. 1 feel
that the External Affairs Ministry  has
shown tact, %as shown foresight and has
shown patierce in dealing with this pro-
blem, and I wish all strength to them.

Y F7 NI (IAYTI) : qETEAT,
FIATAT ST 7 39 AFad H qT FIAAT
SIFT 1 & § FAHT W& FATE | A=
Aug ¥ gAT 32 7 &F Fare fora AT,
v sfarstdr ot &, T 97 F weET 2
ITET AT H G F T2 FT ST A0
F1 ST § F& 737 907 fenT var e
IFEY 47 | T AT FHIY 39T FT TI&AT F7
v &, 1 Ff57 Fary 717 gorw Tzt
# 5% 3w 2 & =g B AwreT weerer
TRFTAT 3% AT W FAAHL &7
M 38 am #1 sifmw e fE g
=g faer @& 1 39w A1 .1 37AT oA
ZT ST AT I LT I7g (AR |

I A1 AT H FZAT ARAT AT
o faes q § ovoer gy @
ETSEYFR ATRAT § 3% A% & fF 9
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faora ot #rg @7 72T 2, AR IAH 7A7-
SIETST AT S B, ATE ATSHA THIE 37,
arg siferT &Y 21, S| 3 FTH AT
foar 2 o 57 F19 FTIAY T 9T 77-
FI AT TAHAT & 1 AT A7 77 AT
TTH %7 TZ 2 9 AT F7HTC FT -
71§ FT 7 & A (99 wfo7 offor-
frt 5 7 &9 wv 7% &, f5qm1 frgr smam
=ifedr, IAAT 3 A w7 ¢ 3 ) gafy ug
g @y ¢t g e % oF g
qAEFA TH1Z qET A FD T F7R (57
3 famwr zm w0 o mpm Ad
FLERT 2| AmAzARfiada
FT A7 4% 5 e g F $I%
ATATE FT THEGT H1 T9 F7 57097
TN 3 | AT AT WIAAIT "ae7 Sy
I q 3AF fu oo wwaem
F1 7arg 41 8, afw 5w a2 ¥ oone
AT &1 &1 & HT 097 § IqF
@ FT { gaT gA7aT g fF avreoe £
THEGT FT GAATT H UF HATHT FH5] H
FIATE AR &1 HAFATE L AT
aaaa az ¢ % 77 #1F Fhea qu=y
F1 AT FLAT 17 3 AT AfeEmea
F1 FIT AAET B 7 F 197 AT
FTfed AT X TF F1 5895 I 7 @
TRFTY EHT AT | AFFT T gvRrey
qATIT T avE A FAR &L QT
t f& f=0r =7 gwmr &7
AWM F¥AT AT 7 ZT ATIET
amt & faafg v N qfws 9@
TIAT 1 I F qIISE AAWT F AT
H ATV AT F2AT ZAT AT HTE w7847
AT F1% "aa fRAT ATHET #1717 g
g, W g a1 wfaa wr w2 fag
q7E § T HATAT FF WY 39 e
¥ SaTd 39 IAG FW AT FhAT € |
g7 RATad 7 97 a7 #3777 7T
forgr & IFAT FILAFAT FT I@HC 747
e 3 fF @@ $15 7901 IETgw Aid
F faq wga 7@ 77 @ &
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st faesr faT amredoe %7 q9ear
F g% ¥ 5 991 g1 G A aF 9 A
T HAAIY STAET  WEEAT &7 AT
™ AR wrsr fRar o faeg-
wE W FHT F1 AT & a9 ue
W F F1E Tk TET 7 T VAT Y
st fafa mrqAeE €, AR @nr 2,
FATF TT AT qFd & 7 AL A F77 9A77-
F I F g 1 WA ST 9F-
74T F7 {6 OAT F1E 17 787 § 1 Sfeeer
7 A & A OF R AT & F91T 7
TEH w3l o o meerer § 0 9w A
ATAATE TETeT T 539 I] A1 HTFE
FLMGT, AT FA&T WEIed 7 &7 fF 79
AIAT &1 FAFRIA F&T JT JANG
aelt & g fo 39 A ¥ owew ¥
THTE 3 | ATHA FX AF TIITCE HAT-
0 T WX ¥ FI1T 3720 T2 fagr 1ur
& AT S 8 qasT wedl o T
T UF §A19 &1 A GET T F27
fF AT TR 8, &1 59 9% qieA
e S ¥ Fgt {6 5w g v
¥ mrar g 5 3 A F o 3= 96T
frerdy & @ g9 A ¥ weT Ta AL
AT TF a1 FgdT & A1 IqHT T Heed
ZATE | HEIEAT, § AIOET eqT 39 T
#1 AT faemr Seat § st A
ZATT "l S T 9 939 ¥ 4 faw
A & | & 4T A A g g
QT FRATT KT FTH HIA F AT
SHAT € 1 19 ATG &1 o9 TST {7
ST AGAT FA1T & TE o) AV &Y =T gt
g7 W W AT AT 4 A1 T
AT 9T AT AFATE

“This question is very serious and }
should hke further clanfication from
the hon. Minister of State in the Minis-
try of External Affairs. Is it not a fact
that the passport authorities objected to
the procedure and they said that such
passports should not be allowed to

State Governments

Shiekh Abdullah and his entourage be-
cause they have not mentioned their
nationality. The decision was taken
at the Highest level in the coun-
try and the rules of procedure for
granting passports were waived by the
highest men in the country. If so, what
was the consideration and what was
the political thing involved, because
Sheikh Abdullah has been indulging in
anti-Indian propaganda outside” Is it
the intention of Government to grant
passports by going out of their way to
such persons who are indulging in
anti-Indian propaganda” Is it the pobh-
tical expediency by which the Gov-
ernment is going to be guided?”

Madam, you were kind enough to seek”

further clarification.

q1% FARN, Iaae waeAr, R
oI F27 |

“Is it the general practice that any-
one could fill in the column in this

vague manner?”

57 SErE sfdr 78T 9T ST OFAT
THIE

“No, it is not the general practice
because the column specially asks whe-
ther yon are a citizen by birth, by
registration, by naturalisation, etc.
Against that column Sheikh Abdullah
and his party have written  Kashmuri
Muslims. The matter was referred to
the Ministry. The Chief Passport
Officer referred it to the Commonwealth
Secretary, the Prime Minister and the
Foreign Minister. It is on their autho-
rity that the passport was granted.”

§ moR FeATE, werean, Foaw =
T FT WIAW ¢ FF A I@ATEF T
T & JN AT (A I FT TH TEA
Frafrer & g Al gmaga a1 Axfar
F e fry fem g Sarw @ &1 9w
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I FZT AT T AU 5= H G
ifs, AT g9 &1 weiar fegrs sAy
2 7 g F1 7z fagmr awar § 5 #:q
qraer feadtl fSeerr #1210 ® w9y
FzT, werEar, f5 A w1 fagaw o
T faar s, =% F€ wfuwv 349
T wEEE w1 ¢ feu 9w, 3w
fafeae T ogHaT o7 qATT F ATy
JUT T HATT AAAT 72T, AT G777CL
F°qZ0 qNEAH B Bz Qfaw, 7z
AENEAE F° GAAT AT KL FIE A B
FHEIT TF AN T aT@avd §, Ia
FATAT F FETT § 77 3 fafew-

qqT & AWET WA AT g
I EA S -G CC i S r a o i
qEreH § T OF T W wee ¥ ww
T w9 T WL 97 F FI T AT
T FTF FIA FT IUTAT § qaqT #3,
ofg F@Ra ¢ fFasdrgvza oA
HEr A7 § 9g AGT &0 FT g |
HHATE |

THe MINISTER oF EXTERNAL AF-
FAIRS (SarDAR SwaraN SINGH): Madam
Deputy Chairman, it is not my intention
10 go into any details I am very
happy that the Bill befote this honourable
House has received almost unanimous sup-
port and all sections of the House are, 1
feel, for extending the ILife of this legisla-
tive measure by one year more. 1 per-
sonally would be very happy—and I am
sure that the hon. Members of this House
and in fact, the whole country would be
verv happy—if this matter gets resolved
as a result of the efforts that are now
being made to find a satisfactory solu-
tion of this problem and to realise that
objective, every effort has to be made and
all enecrgies have to be concentrated, and
that is what is being done at the moment.
But it is mnecessary that the life of this
Act should be extended by one year more
so that necessary steps might be taken
to curb any illegal or unlawful activities.
And it is the normal duty and responsi-
bility of the Government to tahe suffi-
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cient corrective acuon. sufficient  puni-
tive action, to prevent amy party or any
person from indulging in any unlawful
activity. From that point of view, there is
nothing further for me to add because
there has been almost unanimous sup-
port for this Bill.

In the course of the debate, the general
question of the Naga situation, the efforts
of the Peace Mission and the present con-
ditions prevailing in Nagaland have been
mentioned. In this connection, I would
like to congratulate the Members of both
Houses who went to Nagaland, even at
some personal discomfort. They went
round the various places, met many peo-
ple and they have made their observa-
tions which are contained in the Report,
a copy of which has already been placed
on the Table of the Houses. The broad
assumption made by the hon. Members
of both Houses of Parliament is in favour
of continuing conditions of peace in
Nagaland, that efforts should continue to
be made to find a satisfactory solution
by talks, by discussion, that peace might
be maintained there and conditions might
be created which might infuse a new spi-
rit in the minds of our Naga brethren, a
spirit 1 which they feel that they have
everything to gain by remaining, by conti-
nuing to remain. in India and that they
might finally abandon any idea of a seces-
sionist character. And in this connection,
hon. Members. Shri M. P. Bhargava and
Shri Gujral, have given a very clear elu-
cidation of the conditions there and the
efforts that are being made to find a
satisfactoty solution.

Now, two or three points only require
some teply from me, One was about a
case which is pending against certain
members of the police force. This has
been referred to by my friend, Shri
Vajpayee, and it has also been mentioned
by my friend, Shri Chandra Shekhar.
This 15 a matter which is sub judice and
it will not be proper for me to make
any o nunen's upon the merits of this
case  The matter 15 being examined and
looked into according to the normal pro-
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cedures by the judicial tribunals o1 the
law courts, and therefore 1t 15 not proper
for me to offer any .omments upon the
mertts of this case

The second point which Shr1 Vajpayee
referred to was about the statement of
Shri Chalitha  That has been amply rep-
lied to by Shn Bhargava and also by Shn
Guyral that the dominant note, the central
theme of the Peace Mission's proposals
are that the Nagas, of their own vohtion,
decided to continue to remamn 1n Indra.
That 1s the mterpretation which 1s there
and theretore there should be no misgv-
g or any doubt on that score

The thund pomt that was raised was
about the <tatus of the Pedace Mission.
It 1s not 1 Government orgamsation al
though they are functioning with the per-

mussion of the Government And the
opinions  that  have  been  expressed
by the members, at oany rate by Shrt

Chaltha and Shri Jaiprakhash Nariyan are
quite complimentary, and 1 would also
ke to add my own voice that the
members of the Peace Mission have done a
good work and we hope that their efforts
will succeed and that peace will be re-
stored on a permanent basis 1n this troubl-
ed part of our country whose people area
fine people a people who have got thewr
own special culture They are our own
brethren  We have therefore to create
confidence m their minds and wmn their
hearts

Shi1 Chandra Shekhar, I feel, has been
a httle too hard on us and I would rather
not reply to him but T would only appeal
to hum that in things of this nature which
are difficult, delicate and complicated all
efforts should be directed towards their
solution and he should ptogressively for-
get that he used to sit in the opposition
Now he s a member of our party and he
can afford to be a lttle less haid But it
is not our custom to say harsh things to
members of our own party So T would
rather not reply to the rather trenchant
crittcism which he was good enough to
level against me and my colleague This
matter was not relevant, but T did not want
to object because that was a separate issue
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altogether  In any case, 1 hope that he
will be a little more generous and will
byimg about a hittle more of understanding
thar continuiing to pursue these fruitless
exercises which do not yield any 1esults.

Thank you

The  DEPUTY CHAIRMAN The
question 1y

‘That the Bill to constitute the Armed
Forces (Special  Powers) Regulation,
1958, for a further period, as passed by
the Lok Sabha, be taken into considera-
tion ™

The motion was adopted.

T DEPUT: CHAIRMAN We shall
now take up the clause by clause considera-

ton of the Bill
Clawse 2 was wddcd 1o the Bill

Clan « 1 1he
Joloy

Fnacting Formula and the
re added to the Bl

SARDAR  SWARAN  SINGH
] move

Madam,

That the Bill be passed ”

The question was put and the
wes adopted.

1MOLoN

MOTION RE ALLEGATIONS AGAINST
CERTAIN CHIEF MINISTERS AND
OTHER MINISTERS OF STATE GOV-
FRNMENTS

Tur  DFPUTY CHAIRMAN  Before
we tahe up the motion may I mform the
House that 3 hours have been allotted”
But I shall call upon the Minster to 1eply
at 530 P Everv eftort will be made
to accommodate those who have given
therr names But T allo would request
those who participate 1 this debate to
(o operite and see that they restrict them-
«elves to the time limit

SHRI LOKANATH MISRA (Orissa)
Madam Deputv Chairman, before I move
the Motion T want to bring to your hind
notie that the Prime Minister 1s not here
in this House  Smce his statement 1s being
taken into consideration T expected that



